i S /a’f;/mé

Orders of the Tribunal

Notes of the Registry

. COM S’W&""

ORDER DATED: 14.02.2006 i

Heard Mr. TB.K.Nayak, Ld. Counsel
appearing for the Applicant and Mr. UB .Mohapairg;

M’\” ! ; S : :
e #en Ld. Si. Standing Counsel for Union of India; on

/a" 3
whom a copy of this Onginal Apphoahon has already

/e Th. 82,8
: F = 2 been served.

' 2. Applicant, Shn Kulamam Acharya,
’L;P’ ) ( ~ Son ofJ] ogendra Acharya,was provisionally appointed

as GDS BPM of Tilapada Branch Post office under
Jugpura Sub-Post office with effect from 26.01.1997 ‘
vide a departmental order dated 11.02.1997. Being
aggrieved, one Shri Kishore Chandra 3/1011&11&1 {one of
the Applicants for the post in question) challenged the
selection of the Applicant Kuhnani Acharya in -
l(f).A.No_. 117/97 in this Tribunal and, “oy order dated
21.08.2003, this Tribunal quashed the selection and
appointment of the present Applicant and, in the said

~ premises, the Applicant faced termination- from
services under Annexure-6 dated 05.11.2003. It is the
case of Shn B.K.Nayak, Ld. Counsel appearing for
the Applicant that the present Applicant, Kulamani, :
was a party to the O.A.No.’117/97, and that, he did
not contest the case. Applicant, ‘having faced
termination, = submitted a representation fto the |
Superintendent of Post offices of Mayurbhanj having
headquaﬂers at Baripada @n 19.12.20(J3)seeking an
employment. It is the case of the Applicant( as
represented by Mr. B.K.Nayak, Ld. Counsel
appearing for the Ap‘pijéant) that A,p‘p”licant has no
grieyanc'e against the order of this Tribunal by Wh;’(:h% {
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his  appointment was quashed. He seeks an
employment under the Respondent Department on the
ground that he gathered experiences of 6 years and 9
months, having been appont

e » ArTal koo
iHed On provisional oasis

Th Al cant o o ) L2t £ otatn -ttt
i f1€ i‘\!.,lll“bi’iﬂ? d”‘j s Lawver " have iailed to state that
B & 4y 4 ~.‘j-“ =+ s SR,
the reason of his termination under Annexure-6 dated
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05.11.2003,1s aftributable to him/Applicant or not.

The Advocate for the Applicant states that before

neither the Applicant nor he

8 &

filing of this case,
(Advocate) ever cared to read the order dated

21.082003° of this Tnbunal

3 rendered m Onginal
Application No. 117/97. It appears under Annexure-7
dated 19.12.2003, the Applicant has represented to the

Superintendent of Post offices of Mayurbhanj Postal

ot

Division secking an employ

gathered by him as a | provisional

L o

exXperiences
EDBPM. The expeniences gath

selection, which has been quashed om a judicial

o)
pass

scrutiny, cannot support the Appheant to get an

employment. In the said premises, this Onginal
Application, being devoid of any ment, is hereby

dismissed; without being admitted.
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Send copies of this order to the

Respondents, along with copies of the Ongmal

r be handed

\

Application, -and free copies of this or

over m the Ld. Counsel mpumng for both the parties.
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